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CENTRAL ADMINISTRATIVE TRIBUNAL 
w 	 CTJT7CK BENCH 

2 ina1Apicat i' n N o .21_of: 1987 
Dte of decision : April 5,1989. 

H 1. 	Mabendl!-a umar Nukherjee 
3/0 Late Manidra Kurnar Mukherjee 
Mechanic, Baijirela Congt -uctjon-
Sub-DiJsion,Dandakaranya "roject 
. O.Malngiri Colony, Dist .Horaput 

(Orissa),Pin-764048 	....  

e r s us - 

Union of-' India, 
Secretory, Depart entof Infernal 
Securitc7,Reh&ilitation DjVj10 
Joiselmer Hoise,Marisingh Road 
New Deihi-ilO011. 

Chief Administrator 
Dan daka ranya P roj ect 
Project Headguaters 
7<o.caput-764020. 

...... 	..... RESTONDENTS 

FOR THE APPLICANT. 	.... 	Mr.A.H.Mohapatra -1,Advocat 

FOR THE RESPONDTTS. 	•••• 	Mr.A.F,.M1 sra, Senior Standi 
Counse1(Cent al) 

C 0 R A N :- 

THE HON 'BLE MR. B • R .PATEL, VICE-CHAIRMAN 
AND 

THE H 	F3LE NR.K. P.ACHARYA,flEVBER(J'DICJ. AL) 

1Nheher re'oters of loral papers may he allowed 
to see the judgment 7 Yes 

To he rerer.red to the R:porters or not ? t< 

Nhether Their Lordshis wish to see the fair 
COT of the Judgment 7 Yes. 
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J U D G M E N T 

K.P.ACHARYA,MEIIBER(J) in this application under section 19 of the 

Administrative ¶rLbuna1s Act,1985, the applicant prays 

for a declaration tD be entitled to a pay scale of 

Rs,380-560/_ and also claims for promotion to the Selectio 

Brade, 

Shortly stated, the case of the applicant is 

he is a junior Mechanic under the Dandakaranya Development 

Authority having been appointed with effect from 2.5.1963 

in the pay scale of Rs.140_175/_. On 25.6.1965 the applicaw 

was redesignated as a Mechanic and after the Third Pay 

Commission report was accepted by the Government of India, 

the applicant has been given the pay scale of Rs.330-480/._ 

whereas the applicant has claimed the pay scale of Rs.380-5 

and for promotion to the selection grade. Henca, this 

application with the aforesaid prayer. 

In their Co inter, the respondents maintained 

that the claim of the applicant is misconcaived on 

question of fact. The claim of the applicant is to be 

dismissed in limine with costs as the same is barred by 

limitation. 

We have heard Mr.A.K.Mohapatra,1rned counsel 

for the applicant and Mr.A.B.Mishra, learned Senior Standing 

Counsel (Central) at some length. Learned Senior Standing 

Counsel(Central) raised a. preliminary objection that the 

grievance of the applicant relates to a period soon after 

tthe Third PIy Commission Report was accepted by the 
WIN 
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Government of Itidia and such being the situation, the 

provisions contained in Section 21 of the Administrative 

Tribunals Act would operte against the applicant and the 

case should be dismissed. Ofcourse, this was stiffly oppose4 

by Mr.Ashok Kumar Mohepatra, learned counsel for the applican, 

But we are sorry as we cannot take cognizance of the  

cause of adtion which has arisen beyoiñ three years 

prior to the date on which the Act came into force i.e. 

1.1985. In such cixcumstqnces, we have no other option 

but to accept the Contentiofl of learned Senior Standing 

Counsel (Central). 

So far as the prayer d the applicant fbrpromo-

tion to the selection grade is corerned, the concerned 

authorities may consider the case of the applicant for 

promotion and pass necessary orders as deemed fit and 

proper according to Rules. 

5. 	 Thus, this application is accordirly dised 

of leaving the parties to bear their own costs. 
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.. ... •. . . . .. . . ... •. •.i 
MerrüDer (Judic ia 1) 

13, Re  PThL, VICE-.CFiAIiNAN, 

Central Admjnistrati 
Cuttack Bench, Cuttac 
April 5, 1989/Srangi. 

c• h 
. . . . . . . . S • . •SS S 	•S 

Vic e-h airman 


